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t [OPIUM  CULTIVATION IN INDIA 

♦15. SHRI KISHORI RAM: Will the 
Minister for FINANCE be pleased to state: 

(a) the names of the States where opium 
cultivation was prohibited in 1954; and 

(b) the names of the States where its 
cultivation is proposed to be banned in  
1955?] 

 
f[THE MINISTER FOR REVENUE AND 

DEFENCE EXPENDITURE (SHRI A. C. 
GUHA) : (a) Production of opium was banned 
in the State of Himachal Pradesh and the 
DehraDun and Tehri-Garhwal districts of the 
State of Uttar Pradesh from 1954. 

(b) In 1955, production of opium has been 
permitted only in the States of Uttar Pradesh, 
Madhya Bharat and Rajasthan, and 
consequently it is banned in all other States.] 

 

INCOME FROM LIQUOR IN PART C STATES 

*16. SHRI D. NARAYAN: Will the 
Minister for HOME AFFAIRS be pleased to 
state: 

(a) how much excise revenue was 
derived from foreign liquors and desi wines in 
Part C States (State-wise) during the years 
1951, 1952, 1953 and 1954-55; and 

(b) whether prohibition has been 
introduced in any of the Part C States; if not, 
why not? 

THE DEPUTY MINISTER FOR HOME 
AFFAIRS (SHRI B. N. DATAR) : (a) and (b). A 
statement showing the position is placed on 
the Table of the House. [See Appendix X, 
Annexure No. 1.] 

SHRI B. N. DATAR: What the hon. 

Member says is partly correct. It is decreasing 
in one direction and increasing in the other. 

 
SHRI B. N. DATAR: It is increasing in 

certain areas    and    decreasing in 
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others;   on  the  whole     there  is  an increase. 

SHRI  D.   NARAYAN:   I   am  asking about 
Kutch only. 

SHRI  B.   N.   DATAR:      Yes,  I  say about 
Kutch also. 

 
SHRI B. N. DATAE: I should like to have 

notice, Sir. 

SHRI LAVJI LAKHAMSHI: IS it a fact that 
the Government of Kutch has asked for total 
prohibition? 

SHRI B. N. DATAR: We are considering 
the whole question and a decision will be 
taken after we have before us the report of the 
committee appointed by the Planning 
Commission. They have appointed a Special 
Committee to go into the whole question and 
submit their recommendations for the drawing 
up of a programme on a national basis. 

SHRI LAVJI LAKHAMSHI: What is the 
financial implication if total prohibition is 
adopted in Kutch? 

SHRI B. N. DATAR: That also is under 
consideration. 

SHRI D. NARAYAN: Have the Gov-
ernment received no report from the 
Prohibition  Committee? 

SHRI B. N. DATAR: The Prohibition 
Committee has not yet submitted its report at 
all, if my information is correct. 

SHRI D. NARAYAN: An interim report has 
been submitted, I hope. 

SHRI B. N. DATAR: I understand an 
interim report has been submitted. But the 
whole question will be considered only after 
the final report has been received, because this 
question has to be considered on a national 
basis. 

GENERAL ELECTIONS 

•17. SHRI H. C. MATHUR: Will the 
Minister for LAW be pleased to sljate: 

(a) whether the recommendations 
contained in the report of the Chief 
Election Commissioner in respect of 
future General Elections have been 
considered by  Government; 

(b) if so, whether Government have taken 
any decision in respect of the time-table of the 
next General Elections;  and 

(c) whether legislatures will be dissolved  
before the  General  Elections? 

THE MINISTER FOR LAW AND 
MINORITY AFP'AIRS (SHRI C. C. BISWAS) : 
(a) If the reference is to the recommendations 
contained in Volume I of the Report on the 
first General Elections in India, 1951-52, 
submitted by the Chief Election Com-
missioner, then those recommendations have 
been considered and two Bills to amend the 
Representation of the People Act, 1950, and 
the Representation of the People Act, 1951, 
have already been introduced in the Lok 
Sabha. 

(b) No. 

(c) Does not arise. 

SHRI H. C. MATHUR: May I know, Sir. 
whether it is the recommendation of the 
Commission that the new legislatures should 
come     into    existence 

SHRI B. N.    DATAR:    I    have    no 
information on this point at all. 


